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HON’BLE SHRI A.V. HARIDASAN, VICE CHAIRMAL
HON’BLE SHRI T.N.T. NAYAR, ADMINISTRATIVE

M. Rajan,

S/0 late V.'Médhavan, aged 52 years,

Wednesday, this the 6thvday'of'Mar:h,

2002. .

’ :
MEMBER

Senior Superintendent of Te1égraph Traffic(TTS),

Bharath Sanchar Nigam Ltd, Calicut,
residing in Room No.212, CKM Tourist Home
Mavoor road, Calicut.

( By Advocate Shri 0.V. Rac

1. Chief General Manager,
Kerala Telecom Circle,

B.S.N.L., Thiruvananthapuram-695033.

2. Secretary,
Department of Telecommunications,
- 20, Sanchar Bhavan, Asoka Road,
~New Delhi-t, ’ ‘
3. Bharath Sanchar Nigam Ltd. rep. by
" Chairman and Managing Director,
Corporate Office, Sanchar Bhavan,
New Delhi-1. :
4, Union of India, .
‘rep. by its Secretary,
Ministry of Communications,
Sanchar ‘Bhavan, ’
New Delhi.
( By Shri K. Shri Hari Rag
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APPENDTIX

Applicant’s Annexures:

20.3.02

/1-10/99(m) dated

1. A-1: True copy of the Memo No.ST.III
18.2.1999 of the 1st respondent.

2. A-2: True copy of the Tripartite Agreement
No.354-1/96-STG-I1I(Pt) dated 16.8.2000.

3 A-3 True copy of the Jletter No.354-1/96-STG-III(Pt)
dated 25.8.2000 of the Director Department of
Telecommunications, New Delhi.

4 A-4 True copy of the Memo No.SGL |4605/2000/10 dated
1.3.2001 of the 1st respondent.

5 A-5 True copy of the Memo No.ST-4/A/XXI/2000 dated
20.11.2000 of the 1st respondent. :

6 A-6: True copy of the Order No.11/24/2000(STG) dated
10.5.2001 of the 4th respondent,

7. A-7 True copy of the Order NO.412-49/2001-Pers.I dated
17.5.2001 of the ‘3rd respondent!

8 A-8 True extract of the Blue Book List of Officers of

- the Department of Telecommunications Ministry of
Communications of the year 1993.
9. A-9: True copy of the Order No.ST—I11/4~25/TTS A/2001
‘ dated 25.5.2001 of the 1st respondent. ’

Respondents’ Annexures:

1. R-1(a): True copy of the order No.11/24/2000-STG~1I dated.
16.10.2001 of the 4th respondent.

2. R-1(b): True copy of the Order No.F.N0.412-49/2001-Pers I
dated 22.11.2001 of the 3rd respondent. "

3. R-1(c): True copy of the letter NO.TSB/32-12/2001 dated
12.12.2001 of the Chief General Manager, BSNL,-
Tamil Nadu, Chennai to the 1st respondent.

4. R-1(d): True copy of the relieving ordern dated 10.1.2002
of the 1st respondent to the applicant.
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